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these areas were made into a Union
territory, was continued by the Goa,
Daman ‘add Diu (Administratior)
Act, 1962 enacted by Parliament, untii
amended or repealed by a competent
legislature or other competent authori-
ty. Many of those laws have since
been replaced by Central Acts and laws
-enacted by the legislature of the Union
territory. A few portuguese laws ere.
however, still in force in the Union
territory. The Government of Goa,
Daman and Diu have intimated that no
inconvenience is caused to public,
Jjudiciary, Bar or litiganls by reasins
of the existence of Portuguese laws.
Cases involving Portuguese laws are
disposed of by judges knowing Portu-
guese law and language. !

(b) The Law Commission appointed
by the Government of Goa, Daman and
Diu recommended that all Portuguese
laws, except those the immediate re-
peal of which was not considerable
feasible or advisable. should be re-
Pealed and certain Central laws, which
had not been made applicable to (+ra.
Daman and Diu, should be extended
to that Union territory.

(¢c) A proposal for undertaking
legislation for giving effect to the re-
commendations of the Law Commis-
sion appointed by the Government of
Goa. Daman and Diu is being proces-
sed by that Government.

Bajri Scandal

4959. SHRI JYOTIRMOY BOSU:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a memorandum addres-
sed to the Prime Minister by the resi-
dents of Panch Kula, Maheshpur and
Pinjore of Haryana has been submit-
ted demanding CBI enquiry into the
corruption what is known as “Bajri
Scandal” indulged in by the former
Defence Minister, Shri Bansilal for
benefiting himself anq Shri Gandhi;
and

SRAVANA 5, 1899 (SAKA)

Written Anrswers 62

(b) if so, the action taken or pro-
posed to be taken by the Govern-
ment?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
As per records, the Memorandum
stated to have been submitted to
Prime Minister, has not been receiv-
ed.

(b)' Does not arise.
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Retrenchment, Dismissa] of Employees
by B.C.CL. and Eastern Coal India
Ltd.

4961. SHRI A. K. ROY:
Minister of ENERGY
state:

Will the
be pleased to

(a) the number of retrenchment,
termination, dismissal of employees,
permanent and casual, in the Bharat
Coking Coal Ltd. and Nirsa Muguna
Zone of Eastern Coal India Ltd. dur-
ing emergency and the percentage of
harijans and adivasis among them;

(b) the number of employees, ap-
prentices recruited in the B.C.C.L. and
Nirsa Muguna Zone of Eastern Coal
India Ltd. quring emergency angd the
percentage of harijans and adivasis
among them;
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(c) whether in both the cases, ir-
regularities have been practised. and
the weaker section has become the
worst sufferer of emergency; and

(d) if so, what action the Govern-
ment propose to take to correct the
wrong steps of the emergency in the
coalfield?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d).
The information is being collected and
will be laid on the Table of the House.
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